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iN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O.A./7XNo 	 I 997( 

................... \ ...........Applicant ( s) 

L/.~.Respondent ( s) 

Sr No 	Date 

1 	14-3-9 

0 r de r s 
Office note as to 
action (If any ) 
taket on order, 

90 

 

FTeard Shri. P .K.Padhi, learned 

ounsel for the applicant and Shri 
Senior 	 R- 

shok Moharity ilearned/Standing Counsel 

or the Reoents. In this 

t is prayi that a direction be issued 	il l 

uashiag Annexure...8 and also directing 

espondent 140.4 to complete the selectior* 	cLc 

rocess amongst the Candidates who respozed 

o the first notification dated 17.6.1995 

rlrlexure..1. There is also a representation W 

efore the Director of Postal Services, 	 hi 
erha)ur Region, dated 22.11.195 in 

w iCh the applicanes grievance has been 

h ghlighted. 

2 	I do not find any cause of 

a tion it his application. The applicant 

r ghts have not been affected in any mann 

T ere may be any number of reasons as to w y 

t e selection process initiated by the fir t 

n tUcatjofl could not be t&centojtj 



In 
Serial 
No. of 	Date of 
Order 	Order 

(C) 

Order with Signature 
Office note as to 
action (if any 
taken on oder 

1' 

conclusion and a fresh selection was ordee1. 

Lowever, since a rresentatiOrl is pendir 

before the Director of Postal Services, Brhanur 

Region, who is ir,leade1 in this appliCattLon 

as Responerit No.2, the Director of Postl 

Services,4Udispose of this reresentat4n 

before the selection process by virtue of the 

second notificatton,Annexure-8, is conclu41. 

The application is disposed of. 
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